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Damage e l wheat at F .C t Gedown ii 
Delhi dae to oaXoadfc*

.

*1300. SHRI H. K. SANGHI:
0R . KARNI SINGH :

Will the Mfnitter of AGRICULTURE 
he pleased to state :

(a) whether 250 truck loads of wheat 
had to be sent back to Haryana Maitdi 
after they were rain-soaked because they 
coatd not be unloaded at the PCI godown 
in Delhi even after waiting for tome days ;

(b) whether a substantia! quantity of 
the foodgrains was damaged making it 
unfit for human consumption ;

(c) it so, whether any assessment has 
been made of the losses ; and

(d) what steps have been taken to 
prevent recurrence of such incidents ?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
ANNASAHEB P. SHINDE) : (a) No. 
Sif.

As a result of woik-to-rule agitation by
*  Secion of Food Corporation employees,

trucks which had brought wheat from 
Haryana for Food Corporation of India 
depots in Delhi could not be unloaded on 
the 26tb and 27th lime 1971. Only 126 
truckshadto be returned to Haryana but 
the remaining were unloaded at other 
storage points in and around Delhi. None 
of the truck loads of wheat was rain 
soaked* . v  f.'-.v ■ ■
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SHRI ANNASAHEB P. SHINDE : It 
it not correct because the trucks were 
properly covered by tarpaulin. In the rainy 
season they are normally covered, and these 
trucks in particular were coveted and there 
was no damage as for as these trucks are 
concerned*

SHRI N. K. SANGHI : The move-
ment of food from the mandls to the 
various depots is a continuous process and 
these strikes are taking place from time to 
time in the Food Corporation. In case 
strikes take place in future, have you thought 
of any alternative arrangements to see that 
there is no loss sustained ?

SHRI ANNASAHEB P. SHINDE: 
We have given considerable thought to this 
problem. This year, the problem came in 
a very big way, because the magnitute of 
procurement was very big. But all the 
same, we tried to meet the situation and 
reduce the losses to the minimum. Storage, 
transport coordination, etc. were all looked 
into and we made arrangements to see that 
the foodgrains were properly covered, even 
if it was in the dp<m.

v m m  w i r

aftt s t e n q  r f f v r a r ' t n p r r {
w i* w t  <wi t o  «  ?

*»wtw : fiwwt w i  11

SHRI ANNASAHfB t .  SHINDE : la  
my main reply, I have explained the whole 

'position. _.' .-v:

Farmers Trade Coloe OrgaataBttaa ;

•I30ISHRIRANABAHADURS1NGH: 
Will the Minister of AGRICULTURE be

to alaWfc * i . . V , .

- . they may not be
-.faiaiwhi, ■». X̂R- MfMv ■ ' have became moist. And certainly a  huge

'' '*□» ■ amount of lots has ''-tMctf/
Food Corpotation. May I know whetitet 

SHRI R. K. KHADItKAR : THey do * loss of as much as Rs. tS  takhsbes been

(b) lo (d). Do not arise, :

SHRI ■ N, K. SANGHI : ' T hehon. . , .  . .,,,*
; Minister has ■ .made contradictory remarks,

- «*»«»d tQ Haryana ■.
MM' for threedays, «o4 . ■ "
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' ■ (b)i*»steps the Government propose to ■, 
like to expedite (he growth of such Trade

v;;; fT ;/ ' ■ '
THE MINISTER OF STATE. IN THE 

MtNISTRY OF AGRICULTURE (SHRI 
&NNA3AHEB P. SHINDE) ; ( a ) W e  pre-
tome that the Hon. Member has in mind 
the farmers’ organisations on the lines of 
trade unions. The Government would like 
to eacotirage (he growth of farmers’ voluntary 
organisations In the development of agri-
culture voluntary organisations can play an 
important role.

(b) The Government it already helping 
the fanners* volun ary organisations by 
various means, including financial and techni-
cal assistance. Extensive operational assis-
tance and co-operation it also being extended 
to such organisations.

SHRI RANABAHADUR SINGH : We 
have seen for the last IS years that auch 
farmeis* organisations, as soon at they 
receive financial help, tend to become ineffec-
tive. Actually recognition of their viability 
as a pressure group is rhe main feature 
which makes them helpful and useful. May 
I know whether the Government has any 
policy in view which would give them this 
recognition which they have not so far 
received ?

SHRI ANNASAHEB P. SHINDE : At 
the national level, we have recognised four 
organisations Bharat Krishak S&maj—Young 
farmers* Association of India, National 
Tonnage Club of Farmers, and Bharatiya 
Gram Mahiia Sangh. It is for the State 
Government to consider organisations at the 
State level. As Federal Government, we 
only contider national organisations.

SHRI RANABAHADUR SINGH : I 
understand that the Government has been 
giving fiaaociaJ a|d to these organisations. 
But my sibmissimi was that the financial aid 
Htelf made these organrsaiions tend to 
become ineffectual. My specific question 
was, iaviewofthis fact that financial aid 
does aot t te ^ ^ i^  theother hand, recognition

a pressure lobby group helps—does the 
G overisti^ t% ^ in view to give
them this *ort of lecognit ioo ?

* i v o e t l j o a & M f i a a .

t m  (SAKA) O rd A n s m r s

; ;  /  ^  : 

% « r r t  i W r *f| 

c *  t f a  % .f s  ifi u s*  #

f irw fr  |  t f t x  tr  * f i r  «  

f a t  fiwwn |  ? w  w r f  U  #  
t  ?

SHRI ANNASAHEB P. SfHNDB:
Normally we do not give any giants to any 
organisation. But if they organise eonte 
seminar or some programme connected with 
training farmers in productive programme, 
taking into consideration the nature of the 
programme we give some small modest 
amounts.

SHRI R. V, BADE : What I* the amount 
given ?

MR SPEAKER : For that, he should 
ask another question.

«ft w m  n u t : w r  «Jf
f*F Si f«re(«V ijrtNr ^  smfftm 

f w  «jt fww*f f w  *tfaf«r i  * 7  ir sr> 
9ft 3qft«i<r *  ? «iftr f t  a> w r  
W  S W  ^51 #fTO?JT f t  * r

MR. SPEAKER ; This is not relevant 
here. It does not arise out of (his.

SHRI SHIVAJI RAO S. DESHMUKH : 
The question specifically related to organis-
ing farmers on the trade union pattern. The 
answer it about voluntary organisations of 
farmers which are aided by the Central 
Government. In view of the need for 
putting teeth into farmers’ organisations, 
Whether voluntary or involuntary and ia view 
also of the Let that many of the trade union 
leaders out of frustration may becomo 
Naxalites, do the government proposo taking 
the help of such unemployed trade union 
leader* so that they can organise the atso- 
ciations of farmers and make them elective, 
so far a* farmers are concerned ?

:' MR. SPEAKER : I think lirnve topass ' 
on to tbe next questioa.
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SHRI SHIVAJI RAO S, 0BSHMUKH : 
While the question wai about trade unions 
the anawerwasabout voluntary associations.

MRSPEAKER: Whom are you rep*
f f f * n t i n g  }

SHRI SHIVAJI RAO S. DESHMUKH : 
Fanners do require a trade union organisa-
tion. Government have skipped over the 
point in the answer. Let the government 
;be compelled to answer the question of 
organisation of farmers op the trade union 
pattern.

MR. SPEAKER : It is my unpleasant 
doty to judge the relevancy.

SHRI B. S. MURTHY: May 1 know 
whether the State Governments have bad 
*ny discussions with the Centre as to the 
development activities to be taken up for the 
farmers ?

MR. SPEAKER : The main question 
was about farmers* trade union organisations.

SHRI B. S. MURTHY : May 1 know 
whether the State Governments have had 
any discussion with the Centre about this 
because the Sta'es have umpteen farmers* 
organisations ?

SHRI ANNASAHEB P. SHINDE : 
Occasionally these things are discussed with 
the State Governments whenever they speci-
fically make a reference to us.

Central Directive to State Regarding 
Interest of Widows, old persons etc. 

daring imptaneatation of Land 
Reforms

♦1302. SHRI N. S. BISHT : Will the 
Minister of AGRICULTURE be pleased to 
•tate :

(b) if so, the main features thereof t

THE MINISTER OF 8TATB IN TjiB 
MINISTRY OF AORICULTURB (SHRI 
ANNASAHEB P. SHINDB): (»> Unil 
reform being a State subject the responsibi-
lity for formulation and imp fomentation of 
toe legislation on land reforms is primarily 
the concern of the State Governments* Honoe 
the question of issuing any directive by the 
Central Government to the State Govern-
ments with regard to making special provi-
sions in the land legislations for widows 
old persons, disabled persons and small 
owners etc. does not arise. Nevertheless, 
recommendations have been made in the 
successive Five Year Plans to give special 
consideration to disabled persons while 
enacting tenancy legislation,

(b) In this regard, several States have 
made special provisions for disabled persons 
and small landowners under the tenancy 
legislation.

«ft w fc i f« 5  fw sr : *t4V9 tO  sprt- 

f s m  m e  **r *5 1 1  t *  5  few rc  

%  s r r *  < r r  « p t  1 1 f  

a r m r  ^rfcTi «rr fir w t  f f r r r c  

r e f t  I  f *  <13 « g -

<f*T s r |f  ^  f t  f r g f e w  w  fiw - 

i p r w m N r  aft f  »n wt f o t f c r f ,  

e  srtJRft ? $  f ip r % n w

w r  s « i ta  |  i

« n f  q :  q n  g>fNr*r w n

(a) whether Central Government have 
issued any directive to the State Governments 
that whUe implementing land reforms in a
S ate, the State Government should also 
keep in mind the interest of widows, old 
persons, disabled persons and persona who 
own small areas of cultivable land on which 
a family cannot depend exclusively and who 
(persons falling in all these categories) forced 
under the circumstances have to give tbeir 

<S ^ j h a t  ;  » a d  '

srrar 1 1 f<F# % <r»f q *  fwf* % <mr

#  <$r tftaY <Ft »fr
f r m  t s f f t  
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